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INTRODUCTION

I, the Chairperson, Committee on Welfare of Other Backward Classes (2023-24) having
been authorised by the Committee to present the Report on their behalf, present this Twenty-
Eighth Report on Action Taken by the Government on the Observations/Recommendations
contained in the Nineteenth Report (Seventeenth Lok Sabha) on ‘Measures undertaken to
secure representation of OBCs in Employment and for their welfare in Employees' Provident

Fund Organisation (EPFO)’ pertaining to the Ministry of Labour and Employment.

2. The Nineteenth Report was presented to Lok Sabha on 27™ March, 2023. The Report

was also laid on the Table of Rajya Sabha on the same day.

3. The replies of the Government to all the Observations/Recommendations contained in

the Report were received on 20™ November, 2023.

4. The replies of the Government were examined and the Draft Action Taken Report was

considered and adopted by the Committee at their sitting held on 14™ December, 2023.

5. An analysis of the action taken by the Government on the
Observations/Recommendations contained in the Nineteenth Report (Seventeenth Lok Sabha)

of the Committee is given in Appendix-Il.

6. For facility of reference and convenience, the observations and recommendations of the

Committee have been printed in bold letters in Chapter-I of the Report.

NEW DELHI RAJESH VERMA,
14 December, 2023 Chairperson,
23 Agrahayana, 1945 (Saka) Committee on Welfare of Other Backward Classes

(iv)



CHAPTER -1
REPORT

This Report of the Committee on Welfare of Other Backward Classes deals with
the action taken by the Government on the Observations/Recommendations contained
in their Nineteenth Report (Seventeenth Lok Sabha) on ‘Measures undertaken to secure
representation of OBCs in employment and for their welfare in Employees' Provident
Fund Organisation (EPFO)’ pertaining to the Ministry of Labour and Employment.

2. The Nineteenth Report (Seventeenth Lok Sabha) of the Committee was
presented to Lok Sabha on 27" March, 2023. The Report was also laid on the Table of
Rajya Sabha on the same day. The Report contained 7
Observations/Recommendations. Action Taken Replies in respect of all the
Observations/Recommendations contained in the Report have been received from the

Government. These have been examined and categorised as follows:

(i) Observations/Recommendations which have been accepted by the

Government:

Recommendation SI. Nos. 2, 3,4,6 and 7 (Total-5)
Chapter-ll

(i) Observations/Recommendations which the Committee do not desire to

pursue in view of the Government’s replies:

Recommendation SI. No. -NIL- (Total-NIL)
Chapter-lli

(iii) Observations/Recommendations in respect of which replies of the

Government have not been accepted by the Committee and which require

reiteration:

Recommendation SI. Nos. 1 and 5 (Total-2)
Chapter-IV

(iv) Observations/Recommendations in respect of which final replies of the
Government are still awaited:

Recommendation SI. No. -NIL- (Total-NIL)
Chapter-V



3. The Committee desire that further Action Taken Notes on the
Observations/Recommendations contained in Chapter-l of the Report should be
furnished to the Committee within three months of the presentation of this

Report.

4. The Committee will now deal with the action taken by the Government on some
of the Observations/Recommendations made in their Nineteenth Report in the
succeeding paragraphs.

REPRESENTATION OF OBCs IN TOP MANAGEMENT

Recommendation Sl. No. 1

5. The Committee in their Nineteenth Report (Seventeenth Lok Sabha) had

recommended as under:

“The Committee are pleased to note that EPFO assists in administering of a
contributory provident scheme, pension scheme and an insurance scheme for
the crores of workforce engaged in the organized sector in India. EPFO is one of
the world's largest Social Security Organisations in terms of clientele and the
volume of financial transactions undertaken. The Committee observed that as per
the present composition of its top management body, there are 41 whole-time
functional Members besides the Chairman and Central Provident Fund
Commissioner cum Member secretary. However, the Committee have been
informed that as on date none of the Members in the Management Board
belongs to the OBC category. Thus, there is no representation of OBCs in the top
management of the organisation. The Committee understand that the
appointments in the Board of Directors are being made directly by the
Government and there is no provision of reservation in these appointments.
However, the Committee is of opinion that if persons from the OBC category
come forward fulfilling the criteria laid down for the appointment of Member of
Central Board of Trustee which administers EPFO, they should be given

preference in appointment.”



6.

under:-

7.

Reply of the Government

The Ministry of Labour and Employment in their action taken reply have stated as

“The Central Government constitutes the Central Board of Trustees, EPF under
sub-section (1) of section 5A of the Employees’ Provident Funds and
Miscellaneous Provisions (EPF & MP) Act, 1952 from time to time for a period of
5 years as per sub-para (1) of Para 5 of EPF Scheme, 1952. The CBT, EPF was
last constituted by the Ministry vide S.O. No. 5668(E) dated 09.11.2018. As per
section 5A of the Employees’ Provident Funds and Miscellaneous Provisions Act,
1952, the Central Board, EPF shall consist of:

(a)a Chairman and a Vice-Chairman] to be appointed by the Central
Government;

(b) the Central Provident Fund Commissioner, ex officio;

(c) not more than five persons appointed by the Central Government from
amongst its officials;

(d) not more than fifteen persons representing Governments of such states
as the Central Government may specify in this behalf, appointed by the
Central Government;

(e) ten persons representing employers of the establishments to which the
Scheme applies, appointed by the Central Government; and

(f) ten persons representing employees in the establishments to which the
Scheme applies, appointed by the Central Government.

Nominations are called for from the employers' organisations and Central Trade
Unions before reconstituting the CBT, EPF. The Act does not prescribe
appointment of members from any category viz. SCs, STs, OBCs, etc.”

The Committee in their original Report had raised concerns that if persons

from the OBC category come forward fulfilling the criteria laid down for the

appointment of Member of Central Board of Trustee which administers EPFO,

they should be given preference in appointment. The Ministry, however, in their

Action Taken Reply have stated that nominations are called for from the

employers' organisations and Central Trade Unions before reconstituting the

Central Board of Trustees (CBT), Employees Provident Fund (EPF). The Act does



not prescribe appointment of members from any category viz. SCs, STs, OBCs,
etc. The Committee are of the opinion that in order to bring the Backward Classes
into the mainstream, due representation should be provided to them in each and
every level of the organisational hierarchy including the top management of the
organisation. The Committee, therefore, would like to reiterate here that the
Ministry should make all out efforts for including at least one Member belonging
to OBC category in the Central Board of Trustees and the Committee be apprised
in the due course of time while furnishing the Action Taken Statements in this

regard in due course.

GRIEVANCE REDRESSAL

Recommendation Sl. No. 5

8. The Committee in their Nineteenth Report (Seventeenth Lok Sabha) had

recommended as under:

“The Committee were given to understand that all Liaison Officers also
function as Grievance Officers. The Liaison officers for OBCs are appointed from
time to time for redressal of grievances of OBC employees in EPFO. The
Committee are surprised to know that no complaint has been received from OBC
employees during the last two years. However during the sitting of the
Committee, two representations from OBC employees, which were received by
some of the Members of the Committee, were placed before the Committee for
seeking clarification from the Ministry. One representation was regarding alleged
denial of promotion and another was relating to deduction of leave as well as
salary from the account of an officer who could not complete foreign training due
to some personal reasons. The Committee desire that the Ministry look afresh
into the both the cases taking into consideration the relevant provisions issued by
DoPT.”



9.

Reply of the Government

The Ministry of Labour and Employment in their action taken reply have stated as

under:-

“There are two grievances, one of Shri Prashant Jangra, Sr. Social Security
Assistant and another one of Shri Manoj Yadav, RPFC-I with the Hon'ble
OBC Commission.

Proceedings in the matter of Shri Prashant Jangra, Sr SSA, EPFO:

1.Shri Prashant Jangra, Senior Social Security Assistant (SSSA) has qualified in
Limited Departmental Competitive Exam-2017 for promotion to the post of
Enforcement  Officer/Accounts  Officer (EO/AO) from Social Security
Assistant/Senior Social Security Assistant/Section Supervisor but could not make
to the list of successful candidates as he was placed at 14th in the merit list
against 14 notified vacancies (11-UR & 03 SC). So, the Official could not be
granted promotion due to non-availability of vacancy in General Category as his
rank was 14 and only 11 unreserved vacancies were there.

2.Aggrieved by the result of the EO/AO examination, Smt. Preeti Balhara, Shri
Vipul Goyal & Shri Prashant Jangra filed Original Application (OA) No.
60/263/2018 before Hon'ble CAT, Chandigarh Bench. The CAT, Chandigarh
disposed of the O.A. vide order dated 25.02.2020 & directed following: -

"15.1. The respondents, in general shall take a policy decision indicating the
parameters for introduction and implementation of the reservation in promotions,
which shall include:

(i) the verification of the representation of the category of Scheduled Castes &
Scheduled Tribe employees in the post or cadre for promotion to which,
reservation is sought to be affected and the resultant effect of any on the
efficiency of the administration;

(ii) the manner in which the concept of creamy layer shall be applied inenforcing
such reservations in promotions; and

(iii) the duration up to which the promotion shall be in force.

Unless and until a decision at the highest level is taken as regards the
implementation of the reservation in promotions, the same shall not be affected.
If any promotions have taken place contrary to the law as it exists now, it shall be
open to the respondents to take corrective steps. Pending such action, the
promotions so made shall be treated as provisional, without giving rise to any
right to seniority in the promoted post.

16. The petition is disposed of in the above terms."

As EPFO could not comply the order of the Hon'ble CAT Chandigarh due
to being a statutory body under the administrative control of the Ministry of
Labour & Employment and follows the reservation policy formulated by the
Government of India. The Central Board has no independence to choose its own



set of service conditions for its employees, rather it is obligatory on the part of the
Central Board to provide the same set of service conditions to its employees as
are available to the employees of Central Government in corresponding scales as
per the mandate of Section 5-D(7)(a) of EPF & MP Act, 1952. So, EPFO follows
DOPT instructions in all service matters as applicable to all central government
employees. The stated provision [5D 7(a)] is quoted as below: -

5D(7)(a)The method of recruitment, salary and allowances, discipline and
other conditions of service of the Additional Central Provident Fund
Commissioner, Deputy Provident Fund Commissioner, Regional Provident Fund
Commissioner, Assistant Provident Fund Commissioner and other officers and
employees of the Central Board shall be such as may be specified by the Central
Board in accordance with the rules and orders applicable to the officers and
employees of the Central Government drawing corresponding scales of pay.

So, EPFO filed a Writ Petition before the Hon'ble High Court of Punjab & Haryana
against the order of Hon'ble CAT dated 25.02.2020. The Hon'ble High Court vide
its order dated 13.07.2021 ordered that "After arguing at some length, counsel for
the petitioner prays that he may be allowed to withdraw the present petition with
liberty to file a review petition before Central Administrative Tribunal, Chandigarh
Bench, Chandigarh. Dismissed as withdrawn with aforesaid liberty". Consequently,
EPFO filed Review Application on 04.08.2021 against the Hon'ble CAT
Chandigarh order dated 25.02.2020 and the same is pending. The next date of
hearing in the matter is 29.11.2023. In continuation to the CAT Chandigarh Case,
the complainant also filed a complaint before the Hon'ble National Commission for
Backward Classes (NCBC) in this matter. The Hon'ble Commission vide its
communication dated 30.03.2021 recommended that Shri Prashant Jangra, SSSA
be promoted to the post of EO/AO with all consequential benefits including
seniority, salary etc.

As EPFO is unable to implement the above directions of Hon'ble NCBC due to the
reasons delineated in para 3 supra, hence the vetted Writ Petition challenging the
order dated 30.03.2021 was forwarded to Panel Advocate of EPFO for filing the
same before Hon'ble High Court of Delhi. The diary no. of the same was
309107/2023. On 25.01.2022, EPFO declared result for Limited Departmental
Competitive Examination (LDCE) for promotion to the post of Section Supervisor in
which 36 UR, 5 SC & 4 ST candidates for Haryana Zone were declared
successful. Shri Prashant Jangra appeared in this exam as well but could not find
place in the list of successful candidates due to not coming in the merit list. After
that Shri Prashant Jangra made representation. He again questioned the
reservation in promotion policy and submitted that the EPPO has not followed the
constitutional requirements for granting reservation in promotion to SC/ST
Candidates in govt service, in LDCE held for the post of Section Supervisor held
on 27.07.2019 in Haryana region. He submitted that no reservation in promotion
can be granted to SC/ST candidate untili and unless below mentioned
constitutional requirements are fulfilled by the Departments, namely:
(A) Inadequacy of representation of SC / ST candidate in the said post / cadre

(B) Overall administrative efficiency of the SC / ST Candidate



(C) Concept of creamy layer.

With the above contention, he again approached the Hon’ble NCBC with the
prayer, inter-alia, to direct EPFO to promote him to the post of Section
Supervisor. After hearing, the Hon'ble NCBC passed another order on
26.02.2022 directing that Shri Prashant Jangra, SSSA be promoted to the post of
Section Supervisor and to find out the erroneous appointments and resultant
financial irregularities and send a report to the Ministry of Finance, Department of
Expenditure, Government of India and a copy of the report be submitted to
Hon'ble NCBC. In this way, the Hon'ble NCBC passed two
recommendations/orders (dated 30.03.2021 & 26.02.2022) in favour of Shri
Prashant Jangra recommending/directing to promote him to the post of EO/ AO &
Section Supervisor respectively. In both the direction/frecommendation of the
Hon'ble NCBC, the underlying argument was that EPFO has not followed the
reservation in promotion principles as enunciated in Nagaraj judgement and
affirmed in Jarnail Singh judgement on 28.01.2022. Hence, the EPFO reiterated
to Hon'ble NCBC vide letter dated 10.06.2022 that EPFO being Autonomous
body under Ministry of Labour & Employment follows the guidelines issued by
DoPT from time to time in service matter and that EPFO is not able to implement
the recommendations/directions of Hon'ble NCBC. In the meantime, Shri
Prashant Jangra filed a case before the Hon'ble, CAT Principal Bench, Delhi on
18.07.2022 making request, inter-alia, to grant him promotion to the post of
Section Supervisor. Hon'ble CAT disposed of the OA vide order dated
05.08.2022 with the direction to the competent authority to take a decision in
accordance with rules upon the said pending representation of the applicant as
expeditiously as possible and preferably within a period of two weeks from the
date of receipt of a copy of this order. It is further directed that till the decision in
accordance with rules is taken on representation, the respondents shall not make
any further promotion pursuant to LDCE held on 27.07.2019.

As directed by Hon'ble CAT, the representation of Shri Prashant Jangra was
disposed of vide order dated 19.09.2022. Aggrieved by this order, Shri Prashant
Jangra again filed the case before Hon'ble CAT Principal Bench Delhi. Hon'ble
CAT vide interim order dated 22.09.2022 directed respondents to restrain from
making any promotion on the basis of reservation applied pursuant to the LDCE
of July 2019 for the post of Section Supervisor, otherwise third-party interest is
likely to be created, thus complicating the matter. The next date of hearing in the
matter is 07.12.2023.

As explained above, it is informed that following actions have been taken by
EPFO till now: -

(I) Review Application has been filed against the Hon'ble CAT Chandigarh order
dated 25.02.2020. The next date of hearing in the matter is 29.11.2023.

(I) Writ Petition has been filed challenging both the orders of NCBC (dated
30.03.2021 & 26.02.2022) before the Hon'ble High Court of Delhi. The Writ
Petition no. of the same is 924/2023. The next date of hearing in the matter is
23.01.2024.



(Ill) The EPFO is defending the OA filed by Shri Prashant Jangra before Hon'ble
CAT Delhi. The department has already filed Counter Affidavit in the said OA.
The next date of hearing in the matter is 07.12.2023.

Proceedings in the matter of Shri Manoj Yadav, RPFC-I, EPFO:

*Shri Manoj Yadav, RPFC-| was granted Study Leave for pursuing masters of
professional study- Geographic Information Systems from University of Maryland,
Baltimore, USA. The same was granted with leave salary for the period from
21.03.2011 to 20.03.2013 under Rule 53 of CCS (Leave) Rules, 1972 vide order
dated 09.03.2011. However, the officer reported for duty on 31.10.2011 without
completing the course of study. Accordingly, as per Rule 63 of CCS (Leave)
Rules, 1972 which are applicable mutatis mutandis to the officers and employees
of EPFO, orders were issued regarding recovery of actual amounts of leave
salary for the period of absence and debit of leaves for regularisation of period of
absence. Aggrieved by the same, the Officer had approached Ernakulam Bench
of CAT praying for restoration of leaves deducted from Leave account and not to
recover the leave salary and interest thereon.

The matter was finally decided by the Hon’ble CAT Ernakulam in its order dated
30.11.2018 which also upheld the EPFQO’s stand as below:

(i) Hon’ble CAT Order clearly stated that the Rules are very clear and there is
little room for the applicant to manoeuvre in the case.

(i) Hon’ble CAT Order further stated that the question of double jeopardy also
was examined. But the Rules are clear that an employee who fails to complete
the course of study stands to lose the actual amount of leave salary disbursed as
well as conversion of regular leave to make up for the period of absence.

Accordingly the Hon’ble CAT dismissed the O.A. stating that “we see no
impropriety or illegality in the action taken by the official respondents. The
Original Application is dismissed. No costs.”

*EPFO vide order dated 24.01.2022 went ahead with the implementation of CAT
Order dated 30.11.2018.

*In the meantime, the Officer made a representation dated 13.12.2021 before
Hon’ble Commission for Backward Classes in the matter. Facts of the case in the
matter were submitted to Hon’ble NCSC for consideration.

*Hon’ble NCBC passed an order in the matter directing the EPFO not to take
action as per the Order dated 24.01.2022.

*The EPFO filed a Writ Petition before the Hon'ble High Court against the order
dated 26.02.2022 of the Hon'ble Commission and the same was also
communicated to Hon'ble Commission vide Letter dated 10.06.2022.

*Hon’ble High Court of Delhi has stayed the NCBC Order dated 26.02.2022 and
the next date of hearing in the matter is on 20.11.2023.



*Subsequently, the matter of Leave Salary Recovery & Regularization of period
of absence in r-o Shri Manoj Yadav, RPFC-I has been finalized as below vide
EPFO HO Order dated 02.02.2023:

a.Period of absence (duration of incomplete study leave) i.e., 224days have been
regularised by debit of 47 days of EL & 177 days of HPL.

b.Actual Salary drawn by the officer in the period of absence during the
incomplete study leave has been recovered under clause (i) of sub-rule 1 of Rule
63 of the CCS (Leave) Rules, 1972 along-with applicable interest as per
applicable rules.

c.Leave salary admissible to the officer after adjustment of 47 EL & 177 HPL has
been paid to the officer as per Rule 40 of the CCS (Leave) Rules, 1972.

*After finalisation of the Leave Salary Recovery & Regularization of period of

absence as explained above, no further representation has been submitted by

the officer.”
10. The Committee in their original Report had raised concerns regarding two
representations from employees in which one representation was regarding
alleged denial of promotion and another was relating to deduction of leave as well
as salary from the account of an officer who could not complete foreign training
due to some personal reasons. Subsequently, the Committee recommended the
Ministry to look afresh into the both the cases taking into consideration the
relevant provisions issued by DoPT. The Committee are satisfied with the reply

furnished by the Ministry in the latter case, however, in the former case, the

Ministry apprised the Committee regarding following actions taken by EPFO:-

(1) Review Application has been filed against the Hon'ble CAT Chandigarh
order dated 25.02.2020. The next date of hearing in the matter is 29.11.2023.

(I1) Writ Petition has been filed challenging both the orders of NCBC (dated
30.03.2021 & 26.02.2022) before the Hon'ble High Court of Delhi. The Writ
Petition no. of the same is 924/2023. The next date of hearing in the matter
is 23.01.2024.

() The EPFO is defending the Original Application(OA) filed by Shri
Prashant Jangra before Hon'ble CAT Delhi. The department has already




filed Counter Affidavit in the said OA. The next date of hearing in the matter

is 07.12.2023.

Since the Committee have now been apprised that the legal proceedings
are going on in the matter and at this stage they would only like to state that they
be apprised of the outcome of the final Judgment/award/verdict in the case under
reference and their further compliance by EPFO. The Committee may like to state
here that EPFO should take a lenient view against the petitioner under the
relevant provisions so that career progression of a deserving employee is not

hampered.

10



CHAPTER-II

OBSERVATIONS/RECOMMENDATIONS WHICH HAVE BEEN ACCEPTED BY THE
GOVERNMENT

REPRESENTATION OF OBCs IN EPFO

Recommendation SlI. No. 2

2.1. The Committee in their Nineteenth Report (Seventeenth Lok Sabha) had

recommended as under:

“The Committee observed from the data given by the Ministry that there is
very low representation of OBC Employees in the orgnanisation at all levels. There
are only 15.91%, 10.89% and 19.88% of employees in Group A, B and C category
posts, respectively. The Ministry apprised the Committee that the direct
recruitment quota vacancies where the OBC reservation is applicable are only in
respect of 08 cadres. Rest of the cadres/posts are either filled through promotions
or deputation where no OBC reservation is applicable. The Committee expressed
displeasure regarding presentation of data pertaining to representation of OBCs in
EPFO in a vague manner. Even the percentage of representation was not
mentioned in the respective columns. It is understood that Committee would desire
to know about the actual representation of OBCs in each cadre/post in a tabular
form only where there is direct recruitment. Therefore, the Ministry is advised to
make a clear presentation of data classifying direct recruitment posts, deputation
posts and promotional posts. It is pertinent to mention here that there may be OBC
candidates who are appointed on their own merit should not be adjusted against
reserved vacancies and such candidates be shown separately in the organization
chart. Therefore, the representation of OBCs in the organization chart must count
only those candidates who are recruited on relaxed standard as per reservation
policy. This would give a clear picture whether the reservation policy in recruitment
in the organization is being implemented or not. The Ministry is also advised to
upload all such data on the website of the organization. Besides, it is also advised
to expeditiously complete all the recruitment procedure pending for appointment to

various posts and cadre as per reservation policy for OBCs in employment. ”

11



2.2.

as under:

Reply of the Government

The Ministry of Labour and Employment in their action taken reply have stated

“The details of direct recruitment quota vacancies where reservation for OBCs is
applicable and the percentage of promotion and deputation posts are as under:

Sl. |Gro|Cadre/Po[San| Mod [Sanctione|Sancti|Sanction| DR i [No. of O|% of O] Remarks
No.| up st ctio|e of (d DR Post|oned |ed Deput|n po|(BC DR |BC DR
(AJ ned|Recr Promolation Pos| sitio |employ| Post i
B/C Po|uitm tion P t n ee |n posit
) st |entf ost ion
orDR
1. | A ]Assistant |452|50% [257 (as per| 50% 0 21 3 14.28 |At present there
Provident Reservatio % are 03 DR AP
Fund Co n Roster fo FC belongs to
mmission r Year 202 OBC cadre out
er 3 prepared of 21 in-position
in accorda
nce with D
OPT Circul APFC-DR Quot
ar 02.07.19 a recruitment h
97)( Comp asbeen notified
endium iss by UPSC for 15
ued by Do 9 posts, Exam ¢
P&T vide N onducted on 02.
0.36011/1/ 07.2023 (OBC:
2022-Estt.( 38 posts [23.89
Res-I) upd %])
ated on 14.
10.2022) Further, requisi

tion for 75 post
s will be forwar
ded to UPSC f
or recruitment
with 28 OBC v
acancies.
Total OBC DR
will be 69(3+38
+28) which will
be 26.95% of t
otal in-position(

256).
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Assistant
Director (
OL)

57

80%

46

20%

20% by pr|
omotion f
ailing whi
ch by tran
sfer
on deputa
tion basis

Recruitment Rul
es are currently
under revision.
However, for th
e current promo
tion from STOs
to AD(OL) existi
ng RRs have be
en used and ac
cordingly promo
tions have been
made. 01 offici
al (OBC) was prf
omoted to the p
ost of AD(OL).
56 officials were
given ad-hoc prf
omotion out of
which 10 official
s belong to OB
C category (19.
2%).

Enforcem
ent Office
r/Account
s Officer

307

40%

1096

60%

538

178

33%

DR Quota recru
itment has been
notified by UPS
C for 418 posts.
Exam conducte
d on 02.07.202
3 (OBC:78 post
s [18.66%])
After above rec
ruitment total D
R EO/AO=956.
Out of this nu
mber of OBC D
R=256 (26.78
%)

Assistant
Section O
fficer

400

75%

301

15% pr
omotio

10% d

epartm

ental e
xam

216

57

26.38
%

Percentage of
officials belongi
ng to OBC cate
gory is almost
27%.

Personal
Assistant

434

75%

323

25%

25% by
promotion
failing wh

ich by
deputatio
n (Includi
ng short-t
erm
contract)

Requisition for
323 DR vacanci
es is accepted
by UPSC includ
ing 87 OBC pos
ts. (26.93%)
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Junior Tra
nslation O
fficer

120

100%

120

22

18.80
%

86 DR posts ad
vertised by UPS
C, out of this 28
posts are reser
ved for OBC (3
2.56%).
Written examin
ation result decl
ared on 18.09.2
023.
After above recr
uitment total DR
JTO=108 and o
ut of this numbe
r of OBC DR=3
2(29.62%).

Stenogra
pher

187

100%

185

DR Quota recru
itment has been
notified by NTA
for 185 posts, e
xam conducted
on 01.08.2023 (
OBC:50 posts |
27%]). Result of]
written examin
ation has been
declared on 16.
09.2023 (1871
candidates hav
e been shortlist
ed for phase Il).

Social Se
curity Assi
stant

125
03

85%
Direc
t recr
uitme,
nt 80
% thr
ough
ope
n co
mpeti
tive e
xami
natio.
5%r
ecruit
ment
for
merit
oriou
S Spo
rtspe
rson

10152
(position a
son 31.12

.2021)

)

2351 (
positio
naso
n 31.1
2.2021

7252
(posit
ion a
son
31.1
2.20
21)

1957
(positio
n as on
31.12.2

021)

26.98
%

DR Quota recru
itment has been
notified by NTA
for 1643vacanc
ies upto 31.12.2
021 and 1031 a
nticipated vaca
ncies upto 31.1
2.2022, a total o
f 2674 vacancie
s. OBC:514 pos
ts (19.2%) as re
gional reservati
on is being follo
wed for the SS
A cadre which r
anges from 0%
in Arunachal Pr
adesh, 6% in C
hhattisgarh to 2
7% in some stat
es. Further, ther
e are 478 vacan
cies against 5%
recruitment for
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meritorious spor
tspersons.

Note: (1) Process to fill up these posts is in progress as stated at remarks column. The cadre-wise
status of actual representation of OBCs in each of the 08 cadre/post is tabulate as above.

(2) Further, it is submitted that own merit is not adjusted against reserved vacancies and they are shown
separately in the Reservation Roster as per instructions issued on the subject.

(3) It is further submitted the direct recruitment vacancies notified for each cadre are made available on
the EPFO website under Miscellaneous >>> Recruitment.

(4) Efforts are on to fill up the vacancies including the OBC vacancies.

(5) Rest of the cadre/post is filled through promotion or deputation where no OBC reservation is
applicable.

(Ministry of Labour and Employment O.M. No. H-12014/01/2022-SS-| dated 20.11.2023)

ROSTER REGISTERS
Recommendation SI. No. 3

2.3. The Committee in their Nineteenth Report (Seventeenth Lok Sabha) had

recommended as under:

“The Committee are pleased to note that the Roster Registers are being
maintained as per norms at Zonal Level and Head Office Level and separate
registers are being maintained for each post/category. These Roster Registers
are being maintained at Central/Zonal/Regional Levels according to their Cadre
Controlling Authority. The Committee advise that the Roster Registers duly
authenticated by Liaison Officers (LOs) should also be uploaded on the website
of the organization to make it accessible to all employees in a more transparent

manner.”
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Reply of the Government

24, The Ministry of Labour and Employment in their action taken reply have stated

as under:

‘EPFO has an in-house HRM Dashboard (HR-Soft) where Seniority list for each
cadre is uploaded and circulated in the Organization. A link with the name
“Zonewise  Roster” has been created on the EPFO website
(www.epfindia.gov.in>EPFO  Corner>For office use>Downloads>Zonewise
Roster. Rosters are being continuously uploaded under this link.”

(Ministry of Labour and Employment O.M. No. H-12014/01/2022-SS-I dated 20.11.2023)

LIAISON OFFICER
Recommendation SI. No. 4

2.5. The Committee in their Nineteenth Report (Seventeenth Lok Sabha) had

recommended as under:

“‘EPFO has appointed Liaison Officers (LOs) for OBCs separately to ensure
due compliance by the appointing authorities of the various orders and
instructions pertaining to reservation of vacancies in favour of OBCs and other
concessions admissible to them. The Ministry further informed that during the
course of inspection of Roster Registers, no discrepancies were highlighted by
the Liaison Officers. Most of the Liaison Officers belong to OBC category. In
some of EPFO offices, no Group ‘A’ Officer from OBC category was available so
Liaison Officers (LOs) was appointed from other categories. However, recently
instructions have been issued for appointment of Liaison Officers for OBCs from
OBC category only and where Group ‘A’ officers are not available they may
appoint from Group ‘B’ category of Officers. Presently, all LOs for OBC
employees belong to OBC category. All Liaison Officers (LOs) also function as
Grievances Officers. The Committee, therefore, recommended to upload the
names of the all the Liaison Officers along with their contact details i.e. mobile
numbers and email IDs on the website of the organization so that employees can

contact them to lodge their grievances.”
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2.6.

Reply of the Government

The Ministry of Labour and Employment in their action taken reply have stated

as under:

“The names of the Liaison Officers for OBCs along with their contact details
i.e. mobile numbers and email IDs have been circulated by EPFO to its
offices vide letter No. A-45012/24/2021-HRM-VI11/355 dated 15.09.2023 and
which are also uploaded on the EPFO website
(https://lwww.epfindia.gov.in/site_en/circulars.php). A copy of the said letter
is also attached herewith as Annexure.”

(Ministry of Labour and Employment O.M. No. H-12014/01/2022-SS-Idated 20.11.2023)

OUTSOURCING OF JOB/SERVICES AND CONTRACTUAL APPOINTMENTS

2.7.

Recommendation Sl. No. 6

The Committee in their Nineteenth Report (Seventeenth Lok Sabha) had

recommended as under:

“The Committee observed that organization is outsourcing certain non-core
services viz. Housekeeping, Security Guards, Data Entry Operators, Electrician,
Gardening, Sweeping, Plumbing, Lift operation, Drivers, Cook, etc., and the
services of contract agencies are being taken for this purpose. The Committee
were pleased to know that contractual employees are also being provided with
minimum wages and other social securities including ESI/PF benefits. The
Committee understand that EPFO cannot hold contract agencies accountable to
give due representation to OBCs among contractual staff, however, EPFO may
encourage contract agencies to give employment, by their own volition, to the
persons belonging to OBC Category on humanitarian grounds. Moreover, if any,
temporary appointment is being made by EPFO the benefit of reservation should
be provided to persons belonging to OBC Category, in light of DoPT
OM.No0.36036/3/2018-Estt(Res.) dated 15.05.2018, which provides that in
respect of appointments to Central Government posts and services there shall be
reservation for Scheduled Castes, Scheduled Tribes and OBCs in temporary

appointments which are to last for 45 days or more.”
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Reply of the Government

2.8. The Ministry of Labour and Employment in their action taken reply have stated

as under:

“The recommendations of the Hon'ble Committee have been noted for
compliance.”

(Ministry of Labour and Employment O.M. No. H-12014/01/2022-SS-I dated 20.11.2023)

OBC EMPLOYEES’ WELFARE ASSOCIATION
Recommendation Sl. No. 7

2.9. The Committee in their Nineteenth Report (Seventeenth Lok Sabha) had

recommended as under:

“The Committee are of the opinion that OBC Employees’ Association can
be an effective forum to take up issues relating to the recruitment, welfare and
grievances of OBCs within the organization. The Committee, therefore, desired
that management of EPFO may work in coordination with the OBC Employees’
Welfare Association once formed for redressal of grievances of OBC Employees
of EPFO.”

Reply of the Government

210. . The Ministry of Labour and Employment in their action taken reply have

stated as under:

“‘EPFO has an in-house HRM Dashboard (HR-Soft) for its employees which
has provision for its employees to submit their grievances regarding
promotion, seniority, MACP, NFSG, transfer, etc. and are timely resolved at
different level of the Organization. Further, recommendation of the Hon’ble
Committee has been noted and once the OBC Employees’ Association is
formed, the management will work in coordination for redressal of

grievances.”

(Ministry of Labour and Employment O.M. No. H-12014/01/2022-SS-ldated 20.11.2023)
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CHAPTER-III

OBSERVATIONS/RECOMMENDATIONS WHICH THE COMMITTEE DO NOT
DESIRE TO PURSUE IN VIEW OF THE GOVERNMENT'S REPLIES

-NIL-
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CHAPTER-IV

OBSERVATIONS/RECOMMENDATIONS IN RESPECT OF WHICH REPLIES OF THE
GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE COMMITTEE AND WHICH
REQUIRE REITERATION

REPRESENTATION OF OBCs IN TOP MANAGEMENT

Recommendation Sl. No. 1

4.1. The Committee in their Nineteenth Report (Seventeenth Lok Sabha) had

recommended as under:

“The Committee are pleased to note that EPFO assists in administering of a
contributory provident scheme, pension scheme and an insurance scheme for
the crores of workforce engaged in the organized sector in India. EPFO is one of
the world's largest Social Security Organisations in terms of clientele and the
volume of financial transactions undertaken. The Committee observed that as per
the present composition of its top management body, there are 41 whole-time
functional Members besides the Chairman and Central Provident Fund
Commissioner cum Member secretary. However, the Committee have been
informed that as on date none of the Members in the Management Board
belongs to the OBC category. Thus, there is no representation of OBCs in the top
management of the organisation. The Committee understand that the
appointments in the Board of Directors are being made directly by the
Government and there is no provision of reservation in these appointments.
However, the Committee is of opinion that if persons from the OBC category
come forward fulfilling the criteria laid down for the appointment of Member of
Central Board of Trustee which administers EPFO, they should be given

preference in appointment.”
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Reply of the Government

4.2. The Ministry of Labour and Employment in their action taken reply have stated

as under:-

“The Central Government constitutes the Central Board of Trustees, EPF under
sub-section (1) of section 5A of the Employees’ Provident Funds and
Miscellaneous Provisions (EPF & MP) Act, 1952 from time to time for a period of
5 years as per sub-para (1) of Para 5 of EPF Scheme, 1952. The CBT, EPF was
last constituted by the Ministry vide S.O. No. 5668(E) dated 09.11.2018. As per
section 5A of the Employees’ Provident Funds and Miscellaneous Provisions Act,
1952, the Central Board, EPF shall consist of:

(@) a Chairman and a Vice-Chairman] to be appointed by the Central
Government;

(b) the Central Provident Fund Commissioner, ex officio;

(c) not more than five persons appointed by the Central Government from
amongst its officials;

(d) not more than fifteen persons representing Governments of such states
as the Central Government may specify in this behalf, appointed by the
Central Government;

(e) ten persons representing employers of the establishments to which the
Scheme applies, appointed by the Central Government; and

(f) ten persons representing employees in the establishments to which the
Scheme applies, appointed by the Central Government.

Nominations are called for from the employers' organisations and Central Trade
Unions before reconstituting the CBT, EPF. The Act does not prescribe
appointment of members from any category viz. SCs, STs, OBCs, etc.”

(Ministry of Labour and Employment O.M. No. H-12014/01/2022-SS-I dated 20.11.2023)

Comments of the Committee

(Please see para 7 of Chapter | of the Report)
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GRIEVANCE REDRESSAL

Recommendation Sl. No. 5

4.3. The Committee in their Nineteenth Report (Seventeenth Lok Sabha) had

recommended as under:

“The Committee were given to understand that all Liaison Officers also
function as Grievance Officers. The Liaison officers for OBCs are appointed from
time to time for redressal of grievances of OBC employees in EPFO. The
Committee are surprised to know that no complaint has been received from OBC
employees during the last two years. However during the sitting of the
Committee, two representations from OBC employees, which were received by
some of the Members of the Committee, were placed before the Committee for
seeking clarification from the Ministry. One representation was regarding alleged
denial of promotion and another was relating to deduction of leave as well as
salary from the account of an officer who could not complete foreign training due
to some personal reasons. The Committee desire that the Ministry look afresh
into the both the cases taking into consideration the relevant provisions issued by
DoPT.”

Reply of the Government

4.4. The Ministry of Labour and Employment in their action taken reply have stated

as under:

“There are two grievances, one of Shri Prashant Jangra, Sr. Social Security
Assistant and another one of Shri Manoj Yadav, RPFC-I with the Hon'ble
OBC Commission.

Proceedings in the matter of Shri Prashant Jangra, Sr SSA, EPFO :

1.Shri Prashant Jangra, Senior Social Security Assistant (SSSA) has qualified in
Limited Departmental Competitive Exam-2017 for promotion to the post of
Enforcement  Officer/Accounts  Officer (EO/AO) from Social Security
Assistant/Senior Social Security Assistant/Section Supervisor but could not make
to the list of successful candidates as he was placed at 14th in the merit list
against 14 notified vacancies (11-UR & 03 SC). So, the Official could not be
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granted promotion due to non-availability of vacancy in General Category as his
rank was 14 and only 11 unreserved vacancies were there.

2.Aggrieved by the result of the EO/AO examination, Smt. Preeti Balhara, Shri
Vipul Goyal & Shri Prashant Jangra filed OA No. 60/263/2018 before Hon'ble
CAT, Chandigarh Bench. The CAT, Chandigarh disposed of the O.A. vide order
dated 25.02.2020 & directed following: -

"15.1. The respondents, in general shall take a policy decision indicating the
parameters for introduction and implementation of the reservation in promotions,
which shall include:

(i) the verification of the representation of the category of Scheduled Castes &
Scheduled Tribe employees in the post or cadre for promotion to which,
reservation is sought to be affected and the resultant effect of any on the
efficiency of the administration;

(i) the manner in which the concept of creamy layer shall be applied inenforcing
such reservations in promotions; and

(iii) the duration up to which the promotion shall be in force.

Unless and until a decision at the highest level is taken as regards the
implementation of the reservation in promotions, the same shall not be affected.
If any promotions have taken place contrary to the law as it exists now, it shall be
open to the respondents to take corrective steps. Pending such action, the
promotions so made shall be treated as provisional, without giving rise to any
right to seniority in the promoted post.

16. The petition is disposed of in the above terms."

As EPFO could not comply the order of the Hon'ble CAT Chandigarh due
to being a statutory body under the administrative control of the Ministry of
Labour & Employment and follows the reservation policy formulated by the
Government of India. The Central Board has no independence to choose its own
set of service conditions for its employees, rather it is obligatory on the part of the
Central Board to provide the same set of service conditions to its employees as
are available to the employees of Central Government in corresponding scales as
per the mandate of Section 5-D(7)(a) of EPF & MP Act, 1952. So, EPFO follows
DOPT instructions in all service matters as applicable to all central government
employees. The stated provision [5D 7(a)] is quoted as below: -

5D(7)(a)The method of recruitment, salary and allowances, discipline and
other conditions of service of the Additional Central Provident Fund
Commissioner, Deputy Provident Fund Commissioner, Regional Provident Fund
Commissioner, Assistant Provident Fund Commissioner and other officers and
employees of the Central Board shall be such as may be specified by the Central
Board in accordance with the rules and orders applicable to the officers and
employees of the Central Government drawing corresponding scales of pay.
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So, EPFO filed a Writ Petition before the Hon'ble High Court of Punjab & Haryana
against the order of Hon'ble CAT dated 25.02.2020. The Hon'ble High Court vide
its order dated 13.07.2021 ordered that "After arguing at some length, counsel for
the petitioner prays that he may be allowed to withdraw the present petition with
liberty to file a review petition before Central Administrative Tribunal, Chandigarh
Bench, Chandigarh. Dismissed as withdrawn with aforesaid liberty". Consequently,
EPFO filed Review Application on 04.08.2021 against the Hon'ble CAT
Chandigarh order dated 25.02.2020 and the same is pending. The next date of
hearing in the matter is 29.11.2023. In continuation to the CAT Chandigarh Case,
the complainant also filed a complaint before the Hon'ble National Commission for
Backward Classes (NCBC) in this matter. The Hon'ble Commission vide its
communication dated 30.03.2021 recommended that Shri Prashant Jangra, SSSA
be promoted to the post of EO/AO with all consequential benefits including
seniority, salary etc.

As EPFO is unable to implement the above directions of Hon'ble NCBC due to the
reasons delineated in para 3 supra, hence the vetted Writ Petition challenging the
order dated 30.03.2021 was forwarded to Panel Advocate of EPFO for filing the
same before Hon'ble High Court of Delhi. The diary no. of the same was
309107/2023. On 25.01.2022, EPFO declared result for Limited Departmental
Competitive Examination (LDCE) for promotion to the post of Section Supervisor in
which 36 UR, 5 SC & 4 ST candidates for Haryana Zone were declared
successful. Shri Prashant Jangra appeared in this exam as well but could not find
place in the list of successful candidates due to not coming in the merit list. After
that Shri Prashant Jangra made representation. He again questioned the
reservation in promotion policy and submitted that the EPPO has not followed the
constitutional requirements for granting reservation in promotion to SC/ST
Candidates in govt service, in LDCE held for the post of Section Supervisor held
on 27.07.2019 in Haryana region. He submitted that no reservation in promotion
can be granted to SC/ST candidate untii and unless below mentioned
constitutional requirements are fulfilled by the Departments, namely:

(A) Inadequacy of representation of SC / ST candidate in the said post / cadre
(B) Overall administrative efficiency of the SC/ ST Candidate
(C) Concept of creamy layer.

With the above contention, he again approached the Hon’ble NCBC with the
prayer, inter-alia, to direct EPFO to promote him to the post of Section
Supervisor. After hearing, the Hon'ble NCBC passed another order on
26.02.2022 directing that Shri Prashant Jangra, SSSA be promoted to the post of
Section Supervisor and to find out the erroneous appointments and resultant
financial irregularities and send a report to the Ministry of Finance, Department of
Expenditure, Government of India and a copy of the report be submitted to
Hon'ble NCBC. In this way, the Hon'ble NCBC passed two
recommendations/orders (dated 30.03.2021 & 26.02.2022) in favour of Shri
Prashant Jangra recommending/directing to promote him to the post of EO/ AO &
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Section Supervisor respectively. In both the direction/frecommendation of the
Hon'ble NCBC, the underlying argument was that EPFO has not followed the
reservation in promotion principles as enunciated in Nagaraj judgement and
affirmed in Jarnail Singh judgement on 28.01.2022. Hence, the EPFO reiterated
to Hon'ble NCBC vide letter dated 10.06.2022 that EPFO being Autonomous
body under Ministry of Labour & Employment follows the guidelines issued by
DoPT from time to time in service matter and that EPFO is not able to implement
the recommendations/directions of Hon'ble NCBC. In the meantime, Shri
Prashant Jangra filed a case before the Hon'ble, CAT Principal Bench, Delhi on
18.07.2022 making request, inter-alia, to grant him promotion to the post of
Section Supervisor. Hon'ble CAT disposed of the OA vide order dated
05.08.2022 with the direction to the competent authority to take a decision in
accordance with rules upon the said pending representation of the applicant as
expeditiously as possible and preferably within a period of two weeks from the
date of receipt of a copy of this order. It is further directed that till the decision in
accordance with rules is taken on representation, the respondents shall not make
any further promotion pursuant to LDCE held on 27.07.2019.

As directed by Hon'ble CAT, the representation of Shri Prashant Jangra was
disposed of vide order dated 19.09.2022. Aggrieved by this order, Shri Prashant
Jangra again filed the case before Hon'ble CAT Principal Bench Delhi. Hon'ble
CAT vide interim order dated 22.09.2022 directed respondents to restrain from
making any promotion on the basis of reservation applied pursuant to the LDCE
of July 2019 for the post of Section Supervisor, otherwise third-party interest is
likely to be created, thus complicating the matter. The next date of hearing in the
matter is 07.12.2023.

As explained above, it is informed that following actions have been taken by
EPFO till now: -

(I) Review Application has been filed against the Hon'ble CAT Chandigarh order
dated 25.02.2020. The next date of hearing in the matter is 29.11.2023.

(1) Writ Petition has been filed challenging both the orders of NCBC (dated
30.03.2021 & 26.02.2022) before the Hon'ble High Court of Delhi. The Writ
Petition no. of the same is 924/2023. The next date of hearing in the matter is
23.01.2024.

(1) The EPFO is defending the OA filed by Shri Prashant Jangra before Hon'ble
CAT Delhi. The department has already filed Counter Affidavit in the said OA.
The next date of hearing in the matter is 07.12.2023.

Proceedings in the matter of Shri Manoj Yadav, RPFC-I, EPFO:

*Shri Manoj Yadav, RPFC-| was granted Study Leave for pursuing masters of
professional study- Geographic Information Systems from University of Maryland,
Baltimore, USA. The same was granted with leave salary for the period from
21.03.2011 to 20.03.2013 under Rule 53 of CCS (Leave) Rules, 1972 vide order
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dated 09.03.2011. However, the officer reported for duty on 31.10.2011 without
completing the course of study. Accordingly, as per Rule 63 of CCS (Leave)
Rules, 1972 which are applicable mutatis mutandis to the officers and employees
of EPFO, orders were issued regarding recovery of actual amounts of leave
salary for the period of absence and debit of leaves for regularisation of period of
absence. Aggrieved by the same, the Officer had approached Ernakulam Bench
of CAT praying for restoration of leaves deducted from Leave account and not to
recover the leave salary and interest thereon.

The matter was finally decided by the Hon’ble CAT Ernakulam in its order dated
30.11.2018 which also upheld the EPFQO’s stand as below:

(i) Hon’ble CAT Order clearly stated that the Rules are very clear and there is
little room for the applicant to manoeuvre in the case.

(i) Hon’ble CAT Order further stated that the question of double jeopardy also
was examined. But the Rules are clear that an employee who fails to complete
the course of study stands to lose the actual amount of leave salary disbursed as
well as conversion of regular leave to make up for the period of absence.

Accordingly the Hon’ble CAT dismissed the O.A. stating that “‘we see no
impropriety or illegality in the action taken by the official respondents. The
Original Application is dismissed. No costs.”

*EPFO vide order dated 24.01.2022 went ahead with the implementation of CAT
Order dated 30.11.2018.

*In the meantime, the Officer made a representation dated 13.12.2021 before
Hon’ble Commission for Backward Classes in the matter. Facts of the case in the
matter were submitted to Hon’ble NCSC for consideration.

*Hon’ble NCBC passed an order in the matter directing the EPFO not to take
action as per the Order dated 24.01.2022.

*The EPFO filed a Writ Petition before the Hon'ble High Court against the order
dated 26.02.2022 of the Hon'ble Commission and the same was also
communicated to Hon'ble Commission vide Letter dated 10.06.2022.

*Hon’ble High Court of Delhi has stayed the NCBC Order dated 26.02.2022 and
the next date of hearing in the matter is on 20.11.2023.

*Subsequently, the matter of Leave Salary Recovery & Regularization of period
of absence in r-o Shri Manoj Yadav, RPFC-| has been finalized as below vide
EPFO HO Order dated 02.02.2023:

a.Period of absence (duration of incomplete study leave) i.e., 224days have been
regularised by debit of 47 days of EL & 177 days of HPL.
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b.Actual Salary drawn by the officer in the period of absence during the
incomplete study leave has been recovered under clause (i) of sub-rule 1 of Rule
63 of the CCS (Leave) Rules, 1972 along-with applicable interest as per
applicable rules.

c.Leave salary admissible to the officer after adjustment of 47 EL & 177 HPL has
been paid to the officer as per Rule 40 of the CCS (Leave) Rules, 1972.

*After finalisation of the Leave Salary Recovery & Regularization of period of
absence as explained above, no further representation has been submitted by
the officer.”

(Ministry of Labour and Employment O.M. No. H-12014/01/2022-SS-| dated 20.11.2023)

Comments of the Committee

(Please see para 10 of Chapter | of the Report)
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CHAPTER-V

OBSERVATIONS/RECOMMENDATIONS IN RESPECT OF WHICH FINAL REPLIES
OF THE GOVERNMENT ARE STILL AWAITED

-NIL-
New Delhi; Rajesh Verma
14 December, 2023 Chairperson,
23 Agrahayana,1945(Saka) Committee on Welfare of Other

Backward Classes
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Annexure

Name Of the .
SN Liasion Officer |Designation Cont?ct Details .
ZO | HO(ASD) / PDNASS (OBC) [Mobile Number, Email ID]

[1] 2] 3] [4] [5]
VIJAY KUMAR

1 ZO, Vijayawada PRASAD RPFC-I 9432313317 vijay.prasad@epfindia.gov.in
S SREEKANTH

2 RO, Guntur REDDY RFPC-II 7013303819 sreekanth.reddy@epfindia.gov.in
S KRISHNA

3 RO, Visakhapatnam CHAITHANYA AO 8919124370 krishnac.singuru@epfindia.gov.in
Shri Manoj

4 RO, Kadapa Shankar RPFC-II 9625451088 manoj.shankar@epfindia.gov.in
Shri U Srinivasa

5 RO, Rajamundry Rao EO 9908200819, us.rao@pfindia.gov.in

6 RO, Patna Shri Atul Prakash |APFC 9654915323

7 RO, Bhagalpur Shri Atul Prakash |APFC 9654915323

8 RO, Muzaffarpur Shri Atul Prakash JAPFC 9654915323
Shri Randhir

9 RO, Jamshedpur Kumar RPFC-II 9873729561
Shri Randhir

10 RO, Ranchi Kumar RPFC-II 9873729561
Shri Raushan

11 RO, Delhi (North) Kumar RPFC-II 9013748499, raushanls@gmail.com
Srinivas

12 RO, Delhi (South) Gangapuram AO/EO 9540459467, Srini.gagapuram@epfindia.gov.in
Sh. Brij Mohan

13 RO, Delhi ( East) Singh RPFC-II 7869374444, brij.mohan@epfindia.gov.in
Sh. Naresh Kumar

14 RO, Delhi (West) Yadav APFC 9868208058, nk.yadav@epfindia.gov.in
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Name Of the

Contact Details

< ZO | HO(ASD) / PDNASS "'as'(‘(’)"Bg';f'cer B gt [Mobile Number, Email ID]

[1] 2] 3] [4] [5]
Sh. Shailesh

15 RO, Dehradun Kumar Roy AO 8475036350, roy.shailesh@epfindia.gov.in
Sh. Shailesh

16 RO, Haldwani Kumar Roy AO 8475036350, roy.shailesh@epfindia.gov.in

17 ng’aﬁmmu’ Kashmir and ?h” Shiva Murthy ) 8971850227, shivamurthy. T@epfindia.gov.in
SH.

18 RO, Ahmedabad KISHANARAM RPFC-II 8619141857 kishna.ram@epfindia.gov.in
Shri Manoj Kumar

19 RO, Vadodara yadav RPFC-I manoj.yadav@epfindia.gov.in, 8800589977
SH.KUNDAN

20 RO, Surat CHOUDHARY APFC 9013487640 kundan.choudhary@epfindia.gov.in
Sh. Kashinath

21 RO, Rajkot Sahoo APFC kashinath.sahoo@epfindia.gov.in
Shri Rajeev

22 RO, Vapi Kumar RPFC-II 9250090726, rajeev.kumar@epfindia.gov.in
Shri Bhawanisingh

23 RO, Naroda Gurjar AO 9460254043 bhawani.gurjar@epfindia.gov.in

24 RO, Faridabad Smt. Nisha O.V. |RPFC-I 9869455285, ov.nisha@epfindia.gov.in

25 RO, Gurugram (East) Sh. Mohit Kumar |RPFC-II 9560229669, mohit.kumar@epfindia.gov.in

26 RO, Gurugram (West) Sh Vijay Gautam |RPFC-II 8511832681, vijay.gautam@epfindia.gov.in
Dr. Sudhir Kumar

27 RO, Karnal Jaiswal RPFC-II 8903295326 , sudhirkumar.jaiswal@epfindia.gov.in

28 RO, Rohtak Sh Alok Kumar RPFC-II 9990523477, alok.kumar@epfindia.gov.in

29 RO, Raichur Sh Abhay Shankar|AO 9620198620, abhay.shankar@epfindia.gov.in

30 RO, Bellary Shri T N Nandan APEC 9032092921, thakur.nnsingh@epfindia.gov.in

Singh
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31 RO, Hubli Shri K Yuvaraj Section Supervisor 9986751697, kyuvaraj1982@epfindia.gov.in
32 RO, Goa Shri Atul Kotkar  [RPFC I 9028110020, av.kotkar@epfindia.gov.in
33 RO, Gulbarga Shri. G M AFSAR |Accounts Officer 9886193467, gm.afsar@epfindia.gov.in
Shri Dayananda
34 RO, Chikamagalur Naik Accounts Officer 9481068002, dayananda.naik@epfindia.gov.in
Shri. Ashok
35 RO, Mysore Kumar Accounts Officer 8618488104, ashok.km@epfindia.gov.in
36 RO, Shimoga Shri Mahesh Jinde |A.O. 7892367353, mahesh.jinde@epfindia.gov.in
37 Z0 Bengaluru Shri Prasant K RPFC-I 9495788186, prashant.k@epfindia.gov.in
38 RO, Bengaluru-I (Central)  |Shri.Ritesh Saini  |RPFC-II 8758081235, ritesh.saini@epfindia.gov.in
RO, Bengaluru-II
39 (Malleshwaram) Shri Piyush Kumar|AO 9731122600, piyush.kr@epfindia.gov.in
RO, Bommasandra-
40 [(Electronic City) Shri Hansraj Roy [RPFC-II 9681739427, hansraj.roy@epfindia.gov.in
Shri Kumar
RO, Bommasandra- Prabhash
41 lI(Koramangala) Chandra EO 8792447114, prabhash.k@epfindia.gov.in
Shri Veeresh
Ramlingappa
42 RO, K R Puram Kamat RPFC-II 8147700396, veeresh.kamat@epfindia.gov.in
43 RO, Peenya Shri K R Abhilash |APFC 9986027028, abhilash.kr@epfindia.gov.in
44 RO, RR Nagar Sannaboramma JAO 9886970335, sannaboramma@epfindia.gov.in
Sh. R. Mahesh
45 RO, Yelankha Babu AO 9844755118, rmahesh.babu@epfindia.gov.in
46 RO, Tumkur Sh. Kuldeep Singh]AO 9923868351, kuldeep14285@epfindia.gov.in
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47 Z0 Kerala Sri. Pranav P RPFC-lI 8921941456, paranav.p@epfindia.gov.in
48 RO, Trivandrum Smt. Bindu J S APFC 9895439651, js.bindu@epfindia.gov.in
49 RO, Kollam Sri. Pranav P RPFC-lI 8921941456, paranav.p@epfindia.gov.in
Sri. Vishnu
Narayana Prasad
50 RO, Kottayam KV AO 7034588620, vishnunp@epfindia.gov.in
5 RO, Kochi Smt. Jayasree C K|AO 9961822504, jayasree.ck@epfindia.gov.in
Shri. Shibin
52 RO, Kozhikode Ashokan AO 9387583123, shibin.asokan@epfindia.gov.in
Smt. Bonnysha U
53 RO, Kannur B AO 9995442689, bonnysha.ub@epfindia.gov.in
54 ZO Mumbai-l (Bandra)
55 RO, Bandra-I(Bandra)
> 28 ::23::-:::?;2:2% Dr. Sumer Ratnoo E;Etc-”’ RO Nariman 9414469801, sumer.ratnoo@epfindia.gov.in
57 point)
58 RO, Bandra-IV (Powai)
Shri Karbhari K
59 RO, Akola Kumbhar APFC 9850129455, Kumbhar.karbhari@epfindia.gov.in
Shri Ramesh
60 RO, Aurangabad Kumar RPFC-II 7667566631, Ramesh.k@epfindia.gov.in
Shri Birendra
61 RO, Kolhapur Kumar RPFC-I 8530867942, Birendra.kumar@epfindia.gov.in
Shri Ramesh
62 RO, Nagpur Kumar RPFC-II 7667566631, Ramesh.k@epfindia.gov.in
Shri Karbhari K
63 RO, Nasik Kumbhar APFC 9850129455, Kumbhar.karbhari@epfindia.gov.in
64 RO, Pune-I(Cantt) Shri Suraj D Patil |[RPFC-II 7709980686, Suraj.patil@epfindia.gov.in
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65 RO, Pune-ll(Akurdi) Shri Suraj D Patil |RPFC-II 7709980686, Suraj.patil@epfindia.gov.in
Shri Lalitesh S
66 RO, Solapur Nayak RPFC-II 9834510990, Kumbhar.karbhari@epfindia.gov.in
67 RO, Thane-I (North) Shri P N Kalindi  JAPFC 9934275434, pn.kalindi@epfindia.gov.in
Shri. Bhaskar
68 RO, Thane-Il (South) Bhoir Sr. SSA 9833827839, bhaskar.bhoir@epfindia.gov.in
69 Z0O Bhopal Shri Vinay Kumar |RPFC-II 9650872720, vinay.kumar@epfindia.gov.in
70 RO, Bhopal Shri. Vinay Kumar |RPFC-II 9650872720, vinay.kumar@epfindia.gov.in
71 RO, Raipur Shri Sunil Kumar JAPFC 9431163567, sunil.k@epfindia.gov.in
Shri Mukesh
72 RO, Indore Singh Rawat RPFC-II 9867635164 mukeshsingh.rawat@epfindia.gov.in
73 RO, Gwalior Shri. Pawan Patel JAO/EO 8878610111, pawan.patel@epfindia.gov.in
Ku. Sanchita
74 RO, Ujjain Parmar AO/EO 7470670767, sanchita.parmar@epfindia.gov.in
Sh. Yashbabu
75 RO, Sagar Chourasiya EO 9827325809, yashbabu.chourasiya@epfindia.gov.in
KAMLALBEL
76 RO, Shillong NEITHAM RPFC-II 9910570540 kamlalbel.neitham@epfindia.gov.in
PRASANTA
77 RO, Agartala KARMAKAR AO
JASWANT
78 Z0O PB & HP KUMAR AO 9417030945, jaswant.jat@epfindia.gov.in
SUDHESH
79 RO, Amritsar KUMAR AO 9780975507, sudhesh.kumar@epfindia.gov.in
80 RO, Bhatinda Beg Raj Mehra AO 9815604824, begraj.mehra@epfindia.gov.in
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KUSHAGRA
81 RO, Chandigarh SAGAR RPFC-II 9012408891, kushagra.sagar@epfindia.gov.in
Vikramaditya
82 RO, Jalandhar Singh EO 9818277785, s.vikramaditya@epfindia.gov.in
PRAKASH
CHAND
83 RO, Ludhiana CHAUHAN APFC 8557851661, pc.chauhan@epfindia.gov.in
84 RO, Shimla ANIL KUMAR SS 9816033301, anil.snger@epfindia.gov.in
Sanjay Singh
85 Z0 Rajasthan Gurjar RPFC-II 9413923209, sanjay.gurjar@epfindia.gov.in
86 RO, Jaipur Shiv Narayan Jat JAO 8209049123, sn.jat@epfindia.gov.in
Laxmi Narain
87 RO, Alwar Lakhera AO 9829750956, laxmin.lakhera@epfindia.gov.in
88 RO, Jodhpur Ravi Raj Acharya |EO 94144 99140, raviraj.acharya@epfindia.gov.in
89 RO, Kota Rakesh Nayak RPFC I 8085878402 rakesh.nayak@epfindia.gov.in
90 RO Chennai-I (North) Rakesh S Sekhar |RPFC II 81233 79181 - rakeshssekhar@epfindia.gov.in
91 RO Chennai-Il (South) Paritosh Kumar  |RPFC I 86025 79278 - paritosh.kumar@epfindia.gov.in
S
92 RO Tambaram Sivashanmugam |RPFC-II 9965242277 s.sivashanmugam@epfindia.gov.in
93 RO Puducherry Gaurav Anand AO 9939006688, gauravexamb5529@gmail.com
94 RO Vellore V. Sathish Kumar |RPFC-II 9952025178, sk.velukkan@epfindia.gov.in
KEERTHI .
RO Coimbatore VIYAASAKUMAR |ACCOUNTS OFFICER|OPile No. 9943360222
95 V email ID keerthi.vrv@epfindia.gov.in
P SANTHOSH mobile no. 9894814989
96 RO Salem KUMAR ACCOUNTS OFFICER email id: santhoshkr.p@epfindia.gov.in
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. ENFORCEMENT MOBILE NO. 6380129675
97 RO Trichy MRAJENDRAN OFFICER Mail Id: rajendran.m@epfindia.gov.in
. MOBILE NO.8870093470
98 RO Madurai G SUNDARESAN |APFC Mail Id: gs.sundaresan@epfindia.gov.in
99 RO Tirunelveli SHREYASH PAL |ACCOUNTS OFFICER Zﬂrﬁg'iﬁg?ﬁig??ﬁ%epﬁn dia.qov.in
Mobile N0.9489235472
100 RO Nagercoil R RUKMANI QEEEEIT\I:FLW email ID r.ruckmani@epfindia.gov.in
Shri G Ram 9849436817
101 Z0 Hyderabad Mohan APFC Rammohan.g@epfindia.gov.in
RO Hyderabad-I ( Shri G Ram 9849436817
102 Barkatpura) Mohan APFC Rammohan.g@epfindia.gov.in
D Babulnath
103 RO Patancheru Nayak AO 9701811283, babulnath.nayak@epfindia.gov.in
Shri G Ram 9849436817
104 RO Nizamabad Mohan APFC Rammohan.g@epfindia.gov.in
A RAJENDRA
105 RO Karimnagar PRASAD EO 9849944164, adepu.rp@epfindia.gov.in
Kaniti Avinash
106 RO Siddipet kumar RPFC-II 9963967651,avinash.kaniti@epfindia.gov.in
Manoranjan
107 RO, Agra Kumar singh EO 8765450176, manoranjan.singh@epfindia.gov.in
108 RO, Allahabad Bachchha Raj AO 9415683539, bachchha.raj@epfindia.gov.in
Sh. Rajan
109 RO, Bareilly Hardaha AO 8007233272, hardaha.rajan838@epfindia.gov.in
110 RO, Gorakhpur Atul Verma AO 8005249662, atul.verma18@epfindia.gov.in
Shri Prateesh
111 RO, Lucknow Singh APFC 9794720350, prateesh.singh@epfindia.gov.in
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112 RO, Meerut Sh. Nitin Uttam RPFC-II 8882022904, nitin.uttam@epfindia.gov.in
Dr. JOGENDER

113 RO, Noida SINGH RPFC-II 7895824976, jogender.singh@epfindia.gov.in
Sh, Ravendra

114 RO, Varanasi Singh Patel AO 7379794536, ravendrashaurya@epfindia.gov.in
SRI ASHOK

115 RO, Kolkata KUMAR MUDULI JAPFC 8530444620, ak.muduli@epfindia.gov.in
Shri Laltu Kumar

116 RO, Park Street Roy AO 9681218373, laltu.krroy@epfindia.gov.in

117 RO, Barrackpore Smt. S. Roy APFC 9433401513, sandhya.roy@epfindia.gov.in

118 RO, Howrah Bijan Bihari Dalui  JAO 9836991972,bbdalui@epfindia.gov.in

9560348519, sudhir.ranjan@epfindia.gov.in

119 RO, Durgapur Sh. Sudhir Ranjan |[RPFC - Il

120 RO, Port Blair Manoj Prabu P RPFC -1 9092441111, manoj.prabu@epfindia.gov.in
Sri Gireesh
Narayan

121 RO, Jalpaiguri Chaudhary APFC 8377928277, gireesh.chaudhary@epfindia.gov.in
Smt Neetu

122 RO, Siliguri Tamang EO 9832086843 neetutamang@epfindia.gov.in

123 RO, Jangipur Sh. Sanjay Mullick JAPFC 9830726208, sanjay.mullick@epfindia.gov.in
Shyamal Kr.

124 RO, Darjeeling Auddy AO 9433799890, shyamalauddy.pfo@gmail.com
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COMMITTEE ON WELFARE OF OTHER BACKWARD CLASSES

(2023-24)

APPENDIX-I

MINUTES OF THE THIRD SITTING OF THE COMMITTEE ON WELFARE OF OTHER
BACKWARD CLASSES (2023-24) HELD ON 14 DECEMBER, 2023 IN COMMITTEE
ROOM “1’, PARLIAMENT HOUSE ANNEXE EXTENSION (BLOCK-A), NEW DELHI

14.
15.

16.

17.
18.

19.
20.
21.

PO ITOVENOOO A WN

The Committee sat from 1520 hrs. to 1620 hrs.

PRESENT

SHRI RAJESH VERMA - CHAIRPERSON

MEMBERS

LOK SABHA
Shri Sanjay Kumar Bandi
Shri Chandra Sekhar Bellana
Shri Ramesh Bidhuri
Shri Dileshwar Kamait
Smt. Raksha Nikhil Khadse
Shri P.C. Mohan
Shri Rodmal Nagar
Shri Ajay Nishad
Shri Parbhatbhai Savabhai Patel
Shri Chunni Lal Sahu
Shri Ram Shiromani Verma
Shri Ashok Kumar Yadav

RAJYA SABHA
Shri Abir Ranjan Biswas
Smt. Geeta alias Chandraprabha
Shri Rajendra Gehlot

Shri Narayana Koragappa
Shri Shambu Sharan Patel

Shri Subhas Chandra Bose Pilli
Shri Sakaldeep Rajbhar
Dr. V. Sivadasan

SECRETARIAT
1. Dr. Sanjeev Sharma — Joint Secretary
2. Shri Maheshwar — Director
3. Smt. Neena Juneja — Deputy Secretary
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*2-5. XXXX XXXX XXXX XXXX

6. The Committee, thereafter, considered the following draft Reports for adoption:-

.  Draft Report on Action Taken by the Government on the
Observations/Recommendations contained in their Nineteenth Report
(Seventeenth Lok Sabha) on ‘Measures undertaken to secure representation of
OBCs in employment and for their welfare in Employees' Provident Fund

Organisation (EPFO)’ pertaining to the Ministry of Labour and Employment; and

. Draft Report on Action Taken by the Government on the
Observations/Recommendations contained in their Twentieth Report
(Seventeenth Lok Sabha) on ‘Measures undertaken to secure representation of
Other Backward Classes in employment ad for their welfare in Madras Fertilizers
Limited (MFL), Brahmaputra Valley Fertilizers Corporation Limited (BVFCL) and
Fertilizers and Chemicals Travancore Limited (FACT)’ pertaining to the Ministry
of Chemicals and Fertilizers (Department of Fertilizers).

7. The Committee, then, adopted the aforesaid draft Reports without any
modifications after a brief discussion and authorized the Chairperson to finalize the

Reports and present the same to both the Houses of Parliament.

*Matter not related to this report.

The Committee then adjourned.

A copy of the verbatim proceedings of the sitting has been kept.
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ANALYSIS OF THE ACTION TAKEN BY THE  GOVERNMENT

APPENDIX Il

ON

THE

OBSERVATIONS/RECOMMENDATIONS CONTAINED IN THE NINETEENTH REPORT OF THE
COMMITTEE ON WELFARE OF OTHER BACKWARD CLASSES.

(ii)

(iif)

(iv)

(v)

(SEVENTEENTH LOK SABHA)

(Refer Para 5 of Introduction)

Total No. of Observations/Recommendations:

Observations/Recommendations of the Committee which

have been accepted by the Government:

Recommendation SI. Nos. 2, 3, 4,6 and 7

Observations/Recommendations which the Committee do

not desire to pursue in view of the replies received from the

Government:

Recommendation SI. No. -NIL-

Observations/Recommendations in respect of which replies

of the Government have not been accepted by the

Committee and which require reiteration:

Recommendation SI. Nos. 1 and 5

Observations/Recommendations in respect of which final

replies of the Government are still awaited:

Recommendation Sl. No. -NIL-

%k %k % %k %

39

Percentage

Percentage

Percentage

Percentage

Total: 5
71.42%

Total: O
0%

Total: 2
28.57%

Total: O
0%



